Additional District Magistrate, Ghaziabad

Ref: 1634/ NGT-OA No. 1016/19/2020 Dated: =097 2025
To,
The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Regarding Compliance Hon'ble Tribunal’s order dated 09.07.2020 in O.A.
125/2019 Vikas Singh Versus Uttar Pradesh Pollution Control Board & Ors.

Respected Sir,

With reference to the above-mentioned subject, this is to inform you that in
compliance of order passed by Hon'ble National Green Tribunal, New Delhi on
09-07-2020 in O.A. 125/2019 Vikas Singh Versus Uttar Pradesh Pollution Control Board
& Others, brick kilns in District Ghaziabad have been closed. Further, District
Magistrate, Ghaziabad has issued directions to Chairman, Brick Kiln Association,
Ghaziabad that no kiln in the district should operate in till Tribunal permits their
operation, copy of the said order is being annexed for kind perusal.

Sub-Divisional Magistrates in Ghaziabad have also been instructed to ensure
compliance of Hon’ble National Green Tribunal’s orders in their respective Tehsil’s.
Also, Senior Superintendent of Police, Ghaziabad has been asked to ensure
compliance of orders through respective Police Stations.

It is humbly submitted that orders of Hon’ble Tribunal shall be complied with
in true spirit.

Yours Sincerely,

1

—

(Yash Vardhan Srivastava)
Additional District Magistrate (F/R)
Ghaziabad

Copy to:

1- Secretary, Environment, Forest and Climat
’ e Change, Utt
information & ar Pradesh for

2-  Member Secretary, U.P. Pollution Control Board, Lucknow for informatio
’ 1.

3- Shri Pradeep Misra, Advocate, Hon'ble Su
perusal and necessary action please. preme Court/NGT, New Delhi for

Additional District Magistrate (F/R)
Ghaziabad
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